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Report of the Joint Committee in compliance of direction of Hon’ble
NGT (National Green Tribunal) (CZ), Bhopal; in the matter of
Original Application No. 58/2025(CZ) vide order dated 15-05-2025;
Hari Singh V/s State of Rajasthan and others.

Sh. Hari Singh S/O Shri Buddhi Ram, R/O Village - Beri, Tehsil- Weir,
District- Bharatpur (Rajasthan) had filed an application vide letter dt.
19-04-2025 as Original Application, with grievance/issue about the illegal
operation of brick kiln by the respondent no. 5 (M/s Mahesh Bricks, near village
Beri, tehsil weir, district Bharatpur) in village Beri, Tehsil weir, district
Bharatpur, Rajasthan.

The specific issues/objections raised by applicant/complainant: -

i. That illegal operation of brick kiln by M/s Mahesh Bricks, near village
Beri, tehsil weir, district Bharatpur, Rajasthan, in violation of
environmental law and regulation and notification dated 22.02.2022
issued by the MoEF & CC and without obtaining any environmental

clearance as well as necessary permission from the State PCB Rajasthan.

i. It is alleged that the brick kiln is using traditional, highly polluting
methods instead of the mandated zig-zag technology, thereby causing
severe air pollution in the area, loss of fertile land and damage to cow

grazing grounds / charaghar.

ii. The operation of the brick kiln is located dangerously close to residential
area, school, highway and temple, posing a serious health hazard to the

villagers, including children and elderly citizen.

1) Considering the issues raised by the applicant, Hon’ble NGT passed
following order on 15tk May 2025:
In view of the issues/objections made in the application, NGT form a Joint
Committee consisting of:-
i. One Representative of the District Collector, Bharatpur (Rajasthan)
ii. One representative of the Member Secretary, State Pollution Control Board,

(Rajasthan)

2) Further, the committee was directed :
“ to visit the site and submit the factual and action taken report within six
weeks. The State PCB will be the nodal agency for coordination and logistic

support.”
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3) Accordingly, following officer were appointed from concerned departments

for the joint visit-

i.

ii.

Sh. Sachin Yadav, Sub Divisional Officer, Weir, Tehsil Weir, District-
Bharatpur (Rajasthan) (as representative of District Magistrate Bharatpur,
Rajasthan).

Sh. Umesh Kumar, Regional Officer, Rajasthan State Pollution Control
Board (RSPCB), Regional Office, Bharatpur Rajasthan. (Copy of

nomination letters are enclosed as Annexure -R-1 ).

4) Looking in to the issue, a meeting cum discussion was convened in the

premises of SDO Office, Weir, with the committee members, Tehsildaar

weir, representatives of Department of Medical & Health (CMHO) and

Agriculture Department. Complainant has not participated in the meeting

despite information has been conveyed to him through letter dt. 12-06-

2025, however complainant was present during the visit of joint committee.

(List of participants in meeting dt. 18-06-2025 is attached as Annexure
- R-2).

5) After deliberations, it was decided then and there by the committee to

inspect the concern site of the brick kiln to assess the status of aforesaid

matter. Subsequently, the concerned site was visited by the joint committee

and complainant was present during the visit of joint committee. This report

is being filed by the aforementioned Committee after conducting the field

visit on 18-06-2025.

6) Background

The concern site/industry is a brick kiln unit for manufacturing the
bricks, established and operational at nearby village Beri, tehsil Weir,
district Bharatpur, Rajasthan. That brick kiln unit is operational since
2005 for manufacturing of bricks. Consent to establish and 1st Consent
to operate was granted by the State Pollution Control Board vide letters
dt. 18-12-2004 and 21-03-2005 respectively for production of bricks@18
lac/annum. So, the brick kiln is an old and existing brick kiln.

The last consent to operate from the Rajasthan State Pollution Control
Board was granted vide letter dt. 24-11-2020 and same was revised on
23-07-2024 for manufacturing of bricks@18lac/annum, consent is valid

up to 31-12-2030.
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The MoEF & CC, GOI vide their Notification dt. 22-02-2022 has allowed

brick kilns with directions that —

Sr.
no.

Points/directions to comply

Compliance status

1)

All new brick kilns shall be allowed
only with zig-zag technology or
vertical shaft or use of Piped
Natural Gas as fuel in brick
making and shall comply to these
standards as stipulated in this
Notification.

Not applicable as brick kiln unit
is existing and old unit

2)

The existing brick kilns which are
not following zig-zag technology or
vertical shaft or use Piped Natural
Gas as fuel in brick making shall
be converted to zig-zag technology
or vertical shaft or use Piped
Natural Gas as fuel in brick
making within a period of (a) one
year in case of kilns located within
ten kilometre radius of non-
attainment cities as defined by
Central Pollution Control Board (b)
two years for other areas. Further,
in cases where Central Pollution
Control  Board/State  Pollution
Control Boards/Pollution Control
Committees has separately laid
down timelines for conversion,
such orders shall prevail.

That the brick kiln unit has
already converted their brick kiln
plant over zig-zag technology.

3)

All brick kilns shall use only
approved fuel such as Piped
Natural Gas, coal, fire wood and/or
agricultural residues. Use of pet
coke, tyres, plastic, hazardous
waste shall not be allowed in brick
kilns.

That the brick kiln unit is
operational using fuel as biomass
i.e. mustard husk.

4)

Brick  kilns  shall construct
permanent facility (port hole and
platform) as per the norms or
design laid down by the Central
Pollution  Control Board for
monitoring of emissions.

Brick kiln has provided platform,
porthole, ladder as permanent
facility for conducting stack air
monitoring of stack of brick kiln.

S)

Particulate Matter (PM) results
shall be normalized at 4% CO2 as
below: PM (normalized) = (PM
(measured)x 4%)/ (% of CO2
measured in stack), no
normalization in  case CO2
measured = 4%. Stack height (in
metre) shall also be calculated by
formula H=14Q0.3 (where Q is SO2
emission rate in kg/hr), and the
maximum of two shall apply.

Height of the stack is 30 meter
above ground level.

Stack  monitoring was also
conducted during joint committee
visit on 18-06-2025 and
parameters as particulate matter
was found 240 mg/Nm3 against
standards 250 mg/Nm3

6)

Brick kilns should be established
at a minimum distance of 0.8
kilometre from habitation and fruit
orchards. State Pollution Control
Boards/Pollution Control

Not applicable as brick kiln unit
is existing and old unit
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Committees may make siting
criteria stringent considering
proximity to habitation, population
density, water bodies, sensitive
receptors, etc.

7) | Brick kilns should be established | Not applicable as brick kiln unit
at a minimum distance of one |is existing and old unit
kilometre from an existing brick
kiln to avoid clustering of kilns in
an area.

8) | Brick kilns shall follow process | Stack monitoring was also
emission/fugitive dust emission | conducted during joint committee
control guidelines as prescribed by | visit on 18-06-2025 and
concerned State Pollution Control | parameters as particulate matter
Boards/Pollution Control | was found 240mg/Nm3 against
Committees. standards 250 mg/Nm3.

To avoid process emission/

fugitive dust emission — unit is

complying as —

e Unit has made arrangement
for Water sprinkling within
premises for dust suppression
by providing water tanker.

e Vehicle pathway has been
paved (brick based) within
premises from main road to
loading site.

e Transportation of the raw
material and products under
covering (through plastic
sheet).

e Unit has made Plantation as
323 nos. of plants within
premises.

9) | The ash generated in the brick | Being complied
kilns shall be fully utilized in-
house in brick making.

10)| All necessary approvals from the | Mining Department, Roopwas,
concerned authorities including | Bharatpur has issued soil mining
mining department of the | license on 07-03-2022 for soil
concerned State or Union Territory | mining for brick manufacturing,
shall be obtained for extracting the | which is valid for duration
soil to be used for brick making in | 01-10-2021 to 30-09-2026.
the brick kiln.

11)| The brick kiln owners shall ensure | Complied, Vehicle pathway has
that the road |utilized for | been paved (brick based) within
transporting raw materials or | premises from main road to
bricks are paved roads loading site.

12)| Vehicles shall be covered during | Complied, Transportation of the
transportation of raw | raw material and products under
material/bricks”. covering (through plastic sheet).

The Hon’ble Supreme Court has issued order on 19-04-2024 in the

matter of CIVIL APPEAL Diary No(s).

18213/2021 (Arising out of
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impugned final judgment and order dated 17-02-2021 in OA No.
1016/2019 passed by the National Green Tribunal) NCR BRICK
KILN ASSOCIATION V/s CPCB & ORS and directed that the brick
kilns of the NCR will operate for the given period, i.e. 01st March to
30th June, of each subsequent years. Bharatpur district comes
under NCR and the said brick kiln is operational as per the Hon’ble

Supreme Court directions.

7). Factual Observations- During the visit of joint committee on

18-06-2025, concerned brick kiln unit M/s Mahesh Bricks, near village Beri,

tehsil weir, district Bharatpur was visited to ascertain the status w.r.t

allegations made by the applicant.

e During the visit of the committee, it is observed that the brick kiln unit M/s
Mahesh Bricks established and operational at khesra no. 76 and 77, total
area 7014.04 square meter, near village Beri, tehsil weir, district Bharatpur.

e That the brick kiln plant is having a converted piece of land khesra no. 76
and 77 area 7014.4 sq. mtr. converted by the SDM weir vide letter dt.
10-09-2004 for the purposes of the brick kiln.

e Consent to establish and 1st Consent to operate was granted by the stat
pollution control board vide letters dt. 18-12-2004 and 21-03-2005
respectively for production of bricks@18 lac/annum. So the brick kiln is an
old and existing brick kiln.

e The last consent to operate from the Rajasthan State Pollution Control
Board has been granted vide letter dt. 24-11-2020 and same was revised on
23-07-2024 for manufacturing of bricks@18lac/annum, consent is valid up
to 31-12-2030.

e During committee visit, the applicant Sh. Hari Singh was also present at the
site and made allegation as mentioned in the OA.

e That the brick kiln unit has provided production details of the last 4 years
which indicates that the production is within the consented capacity. (Copy
of the production details is enclosed at Annexure-R-9).

e That the brick kiln is operational with the zig-zag technology as per the
MOEF Notification dt. 22-02-2022.

e During joint committee visit, brick kiln was operational with the fuel
mustard husk (agriculture residue/biomass), allowed vide MOEF
Notification.

e Brick kiln has provided platform, porthole, ladder as permanent facility for

conducting stack air monitoring of stack of brick kiln.
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During joint committee visit, a stack air monitoring of the brick kiln plant
was also conducted to ascertain the parameters mentioned in the
Notification dt. 22-02-2022. Analysis report indicates that the value of the
parameters as particulate matter is 240mg/Nm3 against standards 250
mg/Nm3.

That the brick kiln unit has provided following air pollution control
measures to avoid the process emission/fugitive dust emission —

s Unit has made arrangement for Water sprinkling within premises for
dust suppression by providing water tanker.

+ Vehicle pathway has been paved (brick based) within premises from
main road to loading site.

% Transportation of the products under covering (through plastic sheet).

« Unit has provided Plantation as approx. 323 nos. of plants within
premises.

% Unit has provided Stack of the 30 meter height above ground level
with the brick kiln.
% Permanent Infrastructure facility with the stack of kiln provided to
conduct stack air monitoring.
% That the brick kiln is operational with the zig-zag technology as per
the MOEF Notification dt. 22-02-2022.
% Induced draft fan provided with the stack for induced draft.
% Bricks setting were found as per zig-zag technology.
During joint visit, nearby area was also visited and Nearby localities were
asked about the adverse effect of the brick kiln operational, they informed
that there is no problem from operation of the said brick kiln because the
brick kiln of this area are operational only for a short duration i.e. 4
months/year.
During joint visit, regarding illegal encroachment by the brick kiln,
Tehsildar weir stated that the brick kiln is established over khesra no. 76
and 77 (new khesra no. 93, 94, 95) as per conversion order issued by SDM
weir on dt. 10-09-2004 and same was duly converted for the brick kiln
purposes. Beside it, SDM/Tehsildar also informed that —
% Another matter of khesra no. 90 and 91, chargaah land related to
encroachment by the said brick kiln, for which SDM Court, Weir has
issued stay order on dt. 22-03-2023.

During committee visit, the owner of the brick kiln also informed vide their
written letter that a land dispute in between complainant and owner of the

brick kiln unit, due to which the complainant has made many fake
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complaints regarding non-compliances by the brick kiln unit. (Copy of the

letter along with the stay order, FIR dt. 22-10-2024 is enclosed at

Annexure - R-8).

8). Details of action taken-

In the context of this matter, letters have been written by RSPCB Bharatpur to

SDM Weir, AME Roopwas, Bharatpur, Agriculture Department Bharatpur,
CMHO Bharatpur, on 12-06-2025 for providing data of action taken in this

area in context of above NGT matter. (Letter is attached at annexure- R-3)

It was informed by AME, Roopwas, District Bharatpur, Mining
Department that the brick kiln is mining the soil for bricks formation
within the allotted area/site and Mining Department, Roopwas,
Bharatpur has issued soil mining license on 07-03-2022 for soil mining
for brick manufacturing, which is valid for duration 01-10-2021 to
30-09-2026. Information provided by Mining Department Roowas,
Bharatpur vide their letter/report dt. 18-06-2025, received to RSPCB on
18-06-2025 (Letter / report dt. 18-06-2025 of Mining department is
enclosed at annexure-R-4 ).

It was informed by the Tehsildar, weir, District Bharatpur that the brick
kiln is operational over khesra no. 76 and 77 (new khesra no. 93, 94, 95)
as per conversion order issued by SDM weir on dt. 10-09-2004 and
another matter of khesra no. 90 and 91, chargaah land related to
encroachment by the said brick kiln, for which SDM Court, Weir has
issued stay order on dt. 22-03-2023. Information provided by Tehsildar,
weir, Bharatpur vide their letter/report dt. 11-07-2025, received to
RSPCB on 24-07-2025 (Letter / report is enclosed at annexure-R-5).
It was informed by the Medical Department, Bhushawar, District
Bharatpur that there is no disease and health related problem observed
in the brick kiln area. Information provided by Medical Department,
Bhushawar, Bharatpur vide their letter/report dt. 02-07-20235, received
to RSPCB on 02-07-2025 (Letter / report dt. 02-07-2025 is enclosed
at annexure-R-6 ).

It was informed by the Agriculture Department, Weir District Bharatpur
that there is no matter/compliant/information received related to crop
damage due to said brick kiln industry. Information provided by
Agriculture Department, Weir, district Bharatpur vide their letter/report
dt. 11-07-2025 and received to RSPCB on 11-07-2025 (Letter / report
dt. 11-07-2025 is enclosed at annexure-R-7 ).
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9. Conclusion and Recommendations-
That the concern brick kiln M/s Mahesh Bricks, near village .Beri, tehsil

weir, district Bharatpur is operational as per the directions issued by

Hon’ble Supreme Court and MOEF & CC vide Notification 2022.

i.  Brick kiln plant is an existing and old brick kiln and having a valid
consent to operate from the State Pollution Control Board which is
valid up to 31-12-2030.

ii. Brick kiln plant is operational with compliance of the emission
standards.

iii. Brick kiln plant is having valid license from the Mining Department
and as per mining department soil mining is being done by as per
norms. | .

iv. Brick Kkiln plant is operational with the approved fuel i.e.
biomass/ agriculture residue.

v. Further, the matter felated to the disputed land is sub-judice before
the Hon’ble SDM Court, Weir, which has imposed a status quo/stay
order dated 22.03.2023. Compliance shall be ensured in accordance
with the final decision of the Hon’ble Court.”

-
o P

{(Umesh Kumar) (Sachin Yadav)
Regional Officer SDM, Weir
RSPCB, Bharatpur (as representative of the District Magistrate,
Bharatpur)
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Photographs with GPS location are enclosed

1. ZiG-Zag photos of the brick kiln -
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Elevation: 205 12:835
Accuracy 5.52 m *

Latitude: 27126731
Longitude: 77196355

:18-06-2025 12:51: 52
: NGT Visit 18.06.2025
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2. Pollution control measures provided

to avoid the

process

emission/fugitive dust emission -

Latitude: 27.126491
\Longitude: 77.195541
[Elevation: 204.91+5.62 m
\Accuracy: 4.75 m

Time: 18-06-2025 11:46:30
INote: NGT Visit 18.06.2025

Latitude: 27.126493
Longitude: 77.195652
Elevation: 204.55+3.00 m
Accuracy: 4.75 m

Time: 18-06-2025 13:01:28
Note: NGTVisit 18.06.2025 _
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ime: 18-0 025 12:4

F’qeurac’y.:‘ 475 m B
Note: NGTVisit 18.06.2025
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3. Plantation carried out at Brick Kkiln unit-
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Longntude 7719
[Elevation: 204. 0'15,20% oy

4. Visit by Members of Joint Committee-

iTlme" 18-06-2025 11:30:46
INote: NGT Visit 18.06.2025
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Latitude: 27126

Longitude: 77. j

Elevation: 204.32+4.86/m M =
Accuracy: 4.75 m l\

Time: 18-06-2025 1\I 016

Note: NGT Visit 18.06.2025

e —————
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Annexure-R-1

IRy I Feraex w6 forar afvrege, wRagR
HHETEH 3400 /25 /377 4— feics o G-[e 6 X
— R —
MR T gRA dERT Avgel W9 HiUTed @ Ui 132 fadid
16.05.2025 @ NI AM-IT AT WA &RA AMHROT Aged S WU §RT

Original Application No. 58/2025(CZ) &R fig a51 o™ @R$R 9 37 §
TR ey feAid 15.05.2025 ¥ wfaAfey el weraey vad ufafAfer o oy
wguoT fRiE Avsd @ g WfAfy &1 Ted faar mar 81 R 06 wwiE @
MR ST ARY B ATIR IRT PRA R qARAG HrIaE) RUIE ggd bR B
gq FERa faar mar 2

3rd: Original Application No. 58/2025(CZ) &R e a9 vIoiRer=
WHR g = #§ Iugvs IMER R & e deaaex &1 gfafify fge &
AR frar omar 2 & &g Afed eReIe ST gguer AT Avse WRAgR
J FHY fd B Ae A g gd B TN FRiaE) B faga Rad A
ATy # uegd faar S giRed oY |

Hel T —IURIRITIR
(St. =1fa arE@)
fore Feraer ARAR —
FHIHUH 34(27 )R /25 /3 TS - T8 %rfzﬁo‘l—‘f* ‘(""’:’

yfaferft— frifea @ goeml vd amaead dride! og JfNd 5
1. S RRER Iy g o Avgel SH WIOTe |
2. JU@TS AHRADHR R |
3. &9 BN IoRAA T5g JuY A= Hosel HRAYX |
4

Signature yalid

Digit Fm’f
capem  DESIgNation Aeeol

dav
& District

:10:33 IST

E4ses Magistrate
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RSPCB

D DI H0 W 18-509-6386-407-43-58/2025

SHI®: U- F.10(746)RPCB/Legal/NGT/2025/ 525 — B2~ E:i'las:,gg-os-zozs
vg- i. e/ Amtuer/edid Ho: ORIGIONAL APPLICATION/APPLICATION/58/2025

ii.  ariardy/erdiae : Hari Singh
iii.  ucgd/ufdardl: State of Rajasthan & Ors.
iv. ATl &T A1H: NATIONAL GREEN TRIBUNAL (NGT), Bhopal

SarT vifshar AT, 1908 (@< SHAEH, 5 T 1908) F SR XX VI & 99 1 T4 2 & 3fid Yo fdaal
1 UGN HId §Y HeTHieH ISUTd Heled / TR B SR F Iaa Tl § Sare/sdia/Re wgd &3, gt o

HAIMUT B Td fafder Sae wsl/urd=n Uz TRgd &= 3 e &1 nuRt sl am-aas fgea fra sran g -
TR SR &7 19 Regional Officer, Bharatpur
Y&-TH: Regional Officer
Ydl: Behind of Jindal Hospital, Shyama Prasad Mukharjee Nagar, Bharatpur(Raj.)
Mobile No / Email : 9509508226 / rorpcb.bharatpur@gmail.com

UHR] SBRY/AH-ags 61 g8 sifey fhar ol & i 3 o fafy wd ol orf favm fHammedh, 1999 &
g9 233 # Ieifed SR Td Fial & sifafad ot Fgfad & aopra v o o o gefed -

1. USR0S qdl S GeH § deplel TGP TSR T SATH TRIE U= 1 X e Sfraear & gugdh
FX AT B axad Hriare! wHfed Sl

2. Wﬁﬁm%w@awmﬁmﬁﬁw&mfﬁumﬁﬁwmmm/m/
SHERT /ST TS G a2 TH i Bl

3. YR H I1 T g q Tl fargell o1 URIS SIHIT | U aaTed Ufaded U adl & SUR W
THRUN H1 U1 HHTIR TS Uldded ddR &¥d g Ud vl ifaftad SHaR siftha @Rd g4 o IS
SHEEeRT UG I Ugf & WiREMU/Ge Ufashiul & T Saxds/Aeis® 6], auR S|

4, YHRI SHTUSHRY/AH-0S GrafRd UREMAS SFEUT 8 T4 T8 TS [9aR01 UK $3P JSTh1g S-S
B UHR &1 b, WHRI SR/AH-ads & Rafad U3 & 9 uud & 8 Iuasy Hal, e v @
Wmmaw@ﬁﬁmﬁwwﬁﬁﬂwmﬁwﬁmqawmw TR
foram, siftifay, siitRgeAT, uRuz wd fexn-AEwr ok At gd & g9 fergst w Ritfa 8= —raraas=ay
mrznau%ﬁufua’ra‘[a (List / Details of Dates and Events, Act, Rules, Notification, Circular, Guidelines
etc, Courts Judgments relevant & under reference) 2t U'lﬂﬁ sffhaﬂé’uaqauaa GR1 @4 & I d [umT &
e«@ﬁ@mmmm@aﬁmﬁ@ﬁmﬁﬂmﬂm

5. IRy # aRR {6l §H aid dre/ sidie YAfdare- grsiemy/Rafay urlfar v snfe @ favmia auarers
AT /3R Td T BT ST &b AT THABI {1 STd, o SHIHR WR SRS Grnfed & s |

6. THRI SMUGRAT-au® GRI YHRU B T4@H RUIE U 81 91 Ud 999 dr/R BT SreReR=eE
Sfeaexi/ESdIbe 3 Rpre/sHiRed Helfae o1 Heh ol & dl gd My 8 o1 W sita siftaear §
=" TS B difesd SIdare! TIfed Bt o |

7. UHRI SUBRIAH-GUS UbRUl P YIId, HHeS T4 Fared qwl 9 MA@ & 9 FU1 T Yd Ieioig
ST & rueh HRb SIS UIA1 U= Sara/efdiier/Re o TR =marad # Uegd sra |

8. THR SiREHRY/AH-3uS gRI SUdd qTdd uﬁfaaaqawmﬁéﬁmu UHI SIBRT gRI ISDH1Y Sifdiaer
Y ST rIch FHRep (G /gyl Gfdesr 1/ GrlemRe aiemn/an v o daR sarar
A SR UREfid axdids WR WY Ud 6@ HaE & gWleR HRaldR dal ST G-/ Yooy
SgHIGH faltien gq UMM U o TR 41 S|

9. UHR Sif¥PRIAH-aTs A H ORdl IR R IED I Sifaad & U HehRul uFrae gyl ud T
TIfd & Yarell died SUd= B, I8 YAEd S|

10. IR SSRAHTus gexul § qaay 8§ Ruia & 78 gars & akka, Ueu & Wi ue I9d
FHIfEd B arell ST SrddTe! T WY Ud fAHN Bl 9ad Savd 36|

1. IR S{YBRYAT-GYS S dRIE U=l bl Aa7erd # IR §1 HR Iebid Mfeiaad 1 0efl 537 § weg
HI 3R G R ey, ARRE Td Y B g aﬂ'ﬁm g
B & 1 DD AT H Ugd HA | 3(d: YHI
TATTA IR U vl Rl itall

12, P SRR U Tt 0 ) ) oo e %ﬁz? NG
R TAHAT 1 S B IR LITES & yud 3 7 e ”3

13. THR sﬁm/ﬂna’uasmmmmu%ﬁﬁe{ra A

Nk ST AR e maqmaamf” 5 BRTOvE

RajKaj Ref No.: 15767110
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15.

16.

17.

18.

THRY SRISRY/AHTS UHR WY Bl R 3R Ieia i SHfaa &1 I F WY ey & HE, e,
forofg 5t vefora uf =araTera & Ut HR dehTd fAHIT BT TRdd |

THRY SR aHTTe @1 i v & fowg mia fofg & wef & s srdiclia wrfart & e
THRY SR AT @t frgfaa sryar fofg @t srareHT g d FR<R 8|

THRT SReRY/AHage TIGHRU TERUN &1 Hi~e T 8 =ard faHRT &t dearge LITES & FMufia g+ gl
T YR B UG LITES/Updation Center &1 T THY TR =0T YTl T SfEfc T Ugd Sl

THRY SRRy ATags & RIFARUAGAGT g9 & RUfd & $ial YR 3 UHRT SRISRI/AH<aS
B QARG gF R Tyl # g, wEmafed, siftcrg, o arie U=ft ok 39 W ey #
FuIfed 819 arell SriaTe o1 fIaRur AdH THRT SR Ry/ATaas Bl Iud HRard] STl R 39 SR
B UG B 3 U T S1f~ I YT WAV U3 (L.P.C) SIRT g gl

e THRY PR Aags STgad Sl o JUET HRAT § 1Yal 37 Vi SIRGLT UrdT STl § o W bl
SRS Prfare! &g STREm S|

(Sharda Pratap Singh)
Member Secretary

HHIP: U- F.10(746)RPCB/Legal/NGT/2025/ 3 2.3 - 324~ f&tiep: 06-06-2025

ufafefy e & gef vd siraxae Srfarg 3g U 8-

°9

1. Regional Officer, Regional Office, Rajasthan State Pollution Control Board, Bharatpur is appointed OIC on behalf of
RSPCB as well as Department of Environment & Climate Change with the direction to prepare the parawise factual report,
contact the counsel of the State Board and get the draft reply so that same may be filed with approval of competent authority
before Hon'ble NGT, Bhopal. Further, you are directed to discharge the duties of the Officer In-charge as prescribed under
rule 233 of the Rajasthan Law & Legal Affairs Department Manual, 1999. ’

2. Shri Rohit Sharma, Advocate, E-5/43, Arera Colony, Bhopal, Pin-462016 Mobile No. 8435256569 with the request to file
the reply, act and plead before the Hon'ble NGT, Bhopal on behalf of RSPCB as well Department of Environment & Climate
Change . you will be paid fee as per RSPCB office order dated 05.03.2020.

3. Special Secretary, Department of Environment & Climate Change , Jaipur

RajKaj Ref No.: 15767110

Member Secretary ¢,

Singh
Designation gtr Secretary
Date: 2025.06.
Reason: Approved
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s Annexure-R-3
T mmmm
. %‘ ‘y jasthan Collution i
A7 4 Behind ofjlndll Holpinl Styama Prased Mukharji Nagar, nhampur (Ral.)
e-mail rorpeb.bharatpur@gomail.com
No. RPCB/RO/Bharatpur/G-305/ S07 = SN " pue: 12)06|2S”

SDM Weir, District. Rhawatpt”
* CMHO, Bharatpur

* JD, Agriculture Department, Bharatpur
* AME, Department of Mines & Geology, Roopwas, District Bharafpnr

Sub:- NGT Original Application No. 58/2025(CZ) in the matter of Hari Sx'lzgh Vis State of Raf“”’"“" o

and others BEFORE THE NATIONAL GREEN TRIBUNAL CENTRAL BENCH, ,
BHOPAL

Ref:- Hon' b!e NGT order dt. 15-05-2025.
Sir, '

With reference to above subject, it is submitted that Hon'ble NGT, Central zonal Bench, Bhopal
passed an order dated 15-05-2025 in Original Application No. 58/2025 (CZ) in the matter “Hari Singh
V/s State of Rajasthan and others ”. As per order, a joint Committee has been formed of One
Representative from the Member Secretary, State Pollution Control Board, (Rajasthan) and One
representative from the Member Secretary, State Pollution Control Board, (Rajasthan) with direction to
visit the site and submit the facmaf and action taken report within six weeks.

Therefore, you are requested to kindly provide details related to your dépamnents' as information -

related o land/revenue (by. SDM Weir), information related to_soil minin Roopwas

Bharatpur), so that factual report of above jolnt commlttee may be submltted before the Hon’ble
NGT.

Regards s /
Encl. :- As above ; \{5/
‘ | (UmQhV:u:ar)
‘ ' Regional Officer o\ L
Copy To- ¥ My =
-1, Dlm'let Collector, Bhamlmr for information. rd
%
Regional Officer
. O\U
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N.C.R.B/uw a6t
LLF. mﬁm

EIRST INFORMATION REPORT
(Undoer Seclion 173 B.N.S.IS.)
(o g e )
(urr 173 . 1, . wa, & seta) ,,
: | Year
4. District P.S. ; 2024
(Rr): AN (aran): B (a):
». FIR No. 0317 Date and Timo of FIR - 22/10/2024 18:43 E
ey fRA): (cwmréaR f RfYre), =
| *S.No. . Acts Sections
| (5.5 (arfirfr) '(mri)
1 | =g EfRar (F o ww), 2023 115(2)
] -2 |l = EfeaT () oW ), 2023 126(2)
!— 3 'ﬂmﬁﬂwﬁﬁm(ﬁqwm.zoza 352
; 4 | = wigar (4 O W), 2023 324(4)
f 5 AT =9 =igar (4 o UH), 2023 125
i
6 [edra ma dea (41 T Tw), 2023 351(2)
iL 7 |wcda = EfRar (37 O Tw), 2023 189(2)
J. (a) Occurrenice of offence (FYXTE HI weAT): .
b g Date From aie 1o
1. Day(fe): smaC (R ) 21/10/2024 (Rt 7): 21/10/2024
e L (o A): @y >
(b)Information recelved at P.S,  Date 22/10/2024 Time '
(T orgh T v ): (Reiw): _ (a): 1830w
(c)General Diary Reference  Entry No, Date & Time .
( s/ RfE): 042 | (Rt e T 22/10/2024 18:30:00 ¥
- Type of Information (g #rywR):  fafkw ' .
» Place of Occurrence (SETR):
1.(a) Direction and distance from P.S. 9.21 Fft Beat No.
(ar & R e .8 rewy; IO

(bYAddress(am): MAHESH BHATTA BER!
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I Mﬁ‘
P i

(c In case, outside the limit of this Police Statlon, then o
e et District(State)

Name of P.S (ﬁm (ITW) )

(€T 1 AT):
5. Complainant / Informant (Rrerre wat / geerwal).

DRA KUMAR
(a) Name(<T):  HITEN
() Father's Name (RaT w1 am7): KIJODHIL{}L

e ga:f\' ﬁg :;)Bhth 1974 (d)Nationality(Tgtaar); AT

(0 Passport No. (TTe9iE §.):
Date of Issue

E w0 §it _/fv): - (TR FE T A
(g) Id details (Ration Card,Voter 1D Card,Passport,UID No.,Driving License,PAN) (ag=T= fRa<u( Treq 1%,

Tazrar T@'?‘Fl’ I, 909, MGR F1E §,3ri4 9v5a, 49)):

Place of Issue

[ S.No. I!d Type : [ld Number
{h) Occupation (S49HTT): "
) Address(ga): |
S.No. (%. |Address Type Address
) |EawseR) (w6
1 [ad=mrar MANDHAWAR HAL MAHESH BHATTA, z'é-aT VW, tmwr#r
W
2 wftgar MANDHAWAR HAL MAHESH BHATTA,
BT, WA, TS,
() Phone number
(G ); _ - Mobile (frarerw.): - 91-9079183246

A a0 e
" ’ ama " v
-EF) | leas : + |Relative's Name Address
7 RT:BUDHI 1. BERI, gaT, nEagL.aere
2 |KARTAR _ .
\'“5‘\ T BUDHI ;%ER: gﬁ—-rr,maf.fm‘""
\4"‘ B,R'BA’T | e Rer:8UDHI :r}gsm.zéﬂ. '
KRAMVEER T M KARAN SINGH  [1- BERI, g2, g0
’%ﬁ I . . JM’/ l




N.C.R.B/ua.
LLF.-| /q‘ﬁﬁa%

ERICHS

5
6 |srEma2

1. Reasons for delay In reporting by the complalnant/informant

mzmmwmawm%mx

), Particulars of properties of interest (Attach separate sheet, if necessary)

(ereaoerer Ry T Rraron( 7R swaenss g, & s e e} 7))
@9. Property Category Property Typ;(zmﬁr Description Value(In Rs/-)
(%) |y Av)  YER) (R (FFAE )
10. Total value of property stolen(in Rs/-) ‘
(S g | F N qE ) ):

11.Inquest Report / U.D. case No., if any (3 wefter ReE / 7850 7., Il 71 1):

" S.No. {UIDB Number
FH) |@ad . de)

12. First Information contents (Attach separate sheet, if necessary)
mmm(uﬁww@_.ﬂmwwﬁﬁ)): :

mqmmﬁmmmﬁmmﬁwwwﬁmﬁmﬁmnﬁmwﬁ%ﬁ .

5 ¥ fimiw 21-10-2024 #1409 3.:30ﬁﬁméﬁﬁ%m&ﬂ%mﬂgwéu§wmlmﬁ

Wﬁwmpﬁmzzmﬁ??mﬁgwwﬁMHaﬁgﬁwamw ‘

mmmaﬁaﬁmﬁw@ammmﬁﬁ%wmﬁﬁmmgﬁm

ﬁw%mﬁﬁmmm%mwﬁﬂmﬁﬁweﬁﬁﬁﬁmmﬁwm

36%ﬁ7535%3ﬁ§r€13ﬁﬁ@¥ﬁ#’r2‘iﬁ#mﬂK‘m_ﬁmmsﬁﬁ%ﬁmwwamﬁil . l

ﬁaiinwﬁgmaganglwﬁw.ﬁmtﬁﬁm%mﬁféﬁ%wr@mmmaﬁm

mim#mﬁmﬂzlmﬁ&g@mmwm@&féwgmm@ﬁl

mg&wﬂmﬂﬁqﬁmgmmﬁﬂmwmmﬁmﬁwagmﬁm

a7 arAT qveray gre fadt wRer gy g ATAT FOAT fAT WA W0F0 9079183246

FTEaTEY

T o v & s i et RAwZTe T Fwirderer s 47 37 50 Wt R

: ' , 5y T AT I WA 0 J S0 ATAT FIHL I«

ﬁqﬂmﬁ%ﬁwmmwﬁﬁﬁmgmﬁmwﬂmﬁwﬁmaﬁzwglﬁmﬁm :

Mﬁ@m&amwmﬁnﬁlW&qﬁfauﬁazﬁwfrmwmnsmnzsm

352,324(4,125,351(2),189(2) ﬁmamwﬁvfmamgmwﬁazmmﬁawﬂm .

| gnm#mm@#wmﬁﬂmﬁmﬁm

130 869 Fr g Y wTdT
aﬁmcmﬂmwﬁmaﬁﬁmlwmwoﬁﬁwaﬁm&ﬁm
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N.C. R. Bfﬂﬁ' ,'{&.mﬂ
1.1 g ot e

13. Action taken:  Since the abovo Information reveals commission of offenco(s) u/s as mentioned at Item No. 2.

(ﬁﬂimkm.vlﬁ:mmﬁmmg&ammﬁmaﬂmvﬁ.zﬁmm%m@:
(1) Registered the case and took up the investigation (7T =+f 3wy a7 et & frg foram mam):

or (aT)
(2) Directed (Name of 1.0.): Rank
- Ramveer Hc../ 7w At
(A ST W7 AT ) R s S | =
No(¥.): 869 to take up the Investigation (it @t &9 9T # oy  Rrg FAder faar 737) Or
(3) Refused investigation dus to 5 4%
ENIFY:
or (3 F1X0 T f3km, 7) : v
(4) Transferred to P.S.(am1): District (FraT):
" on point of jurisdiction (F¥ &ATRAFI F FIRT gETARA) .
F.I.R.read over to the complainantfinformant,admitled to be correctly recorded and a copy given to the
complainantinformant free of cost. ‘ '
(Prergavat /mﬁmﬁﬁwngﬂﬁﬂi K@dﬁmahwuﬁﬁ:qwmmmﬁﬁﬂﬂ)
R.OA.C.(AALGH) B ,
B e e B B g e e - - %
5 3 e : p formam ¢ Lt . AN R =
14, Signature Thumb fmpression ofm@mﬁ'ﬁm" Signature of Officer in charge, Police Station
(rrasat | gEATRAT & gRTaT /A 9 R g 2 5
15. Date and time of digpatch fo the court ' Name(®): Brajesh Kumar
(arver 3 Sravr #y Rei® AT &) Rank (¥):
, ' + HC (Head Constable)

No(H.): 804
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Annexure-R-9

N 3 2 otemd Ml

lm&:m]

AR, AT NH. 11 (RAGY) JOL.
A urh o {2l 3 el & Pefm

ff®...1.8)08.[ 2025

GEIRECIBEIY
TTEA T WGuoT forg=or Hse
AL, TASEATT

e TR e 3ealT gy e aw At (202122 F 2024-25) F Sede 3ATHST
$ weafd F wEy A '

Heicd,

TR Aded ¥ B eAR 3¢ #@vr e 3541 eant Row ar i ast &
B a1t €&t & ScuTeeT Y FEEN FPARTER 3 FHeT WA B ST T §

e ad scaree A (§ A dEa A)
2021-22 194220
2022-23 591796
2023-24 401063
2024-25 338416

4 ¥ giaftad #a § B e 35T Az g RuiRa T wererei
AAH F qUIE: gree X E ¢ IS 50 waw # R of v A aifaRea
AT AT EFAAS HY HARTHAT B, A FH T FA H AN ¢l

HATRT T Idic |
HadT,

ST

HERI 9T 3T
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GOODS AND SERVICES TAX

PAYMENT REGEIPT

CPIN: 22060800184124

Deposit Date : 23/06/2022

Deposit Time : 10:23:05

e-Scroll ; 2406202213352291025099

Payment Partic

ulars

CIN: PUNB22060800184124

Name of Bank: PUNJAB NATIONAL

BANK

BRN: 383140796

Details of Taxpayer

GSTIN: 08ABEFM2040B1ZW
Name: MAHESH BRICKS UDYOG

E-mail Id: mXXXXXXXXX@XXXXXXXom Mobile No.: 8XXXXX0026

Address - XXXXXXXXXX

Rajasthan,321001

Reason For Challan

Reason: Any other payment

Details of Deposit

{All Amount inRs.)

Government l Major HeadJ

Minor Head 1
Tax Interest Penalty Fee Others Total

CGST(0005) 396 - 396
opvemment 16sT(0008) : : : :

CESS(0009) - -

Sub-Total 396 0 0 396
Rajasthan SGST(D006) 396 | = = 396
Total Amount 792
Total Amount {in words) Rupees Seven hundred Ninety-Two Only

Mode of Payment: Net Banking - PUNJAB NATIONAL BANK

Notes:

1. Status of the transaction can be tracked under 'Track Payment Status' at GST website
Z. Payment status will be set as 'Paid’ for this transaction.
3. This is a system generated receipt.

Foe 202 %" ;Fﬂ/:zo;; o5
SC Bl e s2u27e)

=5 & & g -

3o

_JFy220)
osT TV gy 794

|oT2
— S5
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GOODS AND SERVICES TAX
PAYMENT RECEIPT

CPIN: 22010800004621 Deposit Date : 03/01/2022  Deposit Time : 13:02:39 e-Scroll : 0401202211552260279321
Payment Particulars

CIN: PUNB22010800004621 Name of Bank: PUNJAB NATIONAL BRN: 353440954

BANK
Details of Taxpayer
GSTIN: 0BABEFM2040B12ZW E-mail 1d: mMXXXXXXXXX@XXXXXXXom Mobile No.- 8XXXXX0026
Name: MAHESH BRICKS UDYQG Address ; XXXXXXXXXX
Rajasthan,321001

Reason For Challan

Reason: Any other payment

Details of Deposit (Al Amount in Rs.)

fGovemment | Major Head I Minor Head l
Tax Interest Penalty Fee Others Total
CGST(00G5) - - 5 3900 - 3300
Government -
of India IGST(0008) - - - - .
CESS(0009) - .- - - - -1
Sub-Total 0 0 0 3900 0 3900
Rajasthan SGST(0006) - & - 35800 - 3900
Total Amount 7800
Total Amount (in words) Rupees Seven Thousand Eight hundred Only

Mode of Payment: Net Banking - PUNJAB NATIONAL BANK

Notes: _

1. Status of the transaction can be tracked under Track Payment Status' at GST website
2. Payment status wiil be set 3s '‘Paid’ for this transaction.

3. This is a system generated receipt.
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GOODS AND SERVICES TAX

- PAYMENT RECEIPT

CPIN 22010800004669 Deposit Date 03/01/2022  Deposit Time 1304 58 e-Scroll * 04012022115522602793%3
P —— . A SR RSN 4 & a6 SR -y !

Payment Pasticulars
oS

CIN PUNB22R10800004669 . Name of Bank- DIIN IAR NATIONAL BAN: 253441788
Lo WL amnae .»M.BANK B P A —— e oo R NI

Details of Taxpayer

CSTIN OBABEFM2040B1ZW E-mail Id: mXXXXXXXXX@XXXXXXXom Mobllg’No.: BXXXXX0026

Nanwe MAHESH BRICKS UDYQG Address : XXXXXXXXXX

Rajasthan,321001

Reason for Challan

Reason: Any other payment

Detaits of Deposit (All Amountin Rs )

——

i Govemment I Major Head l . Minor Head —l
Tax Interest Penalty Fee Others Total
| CGST(00a5) 500 - - - - 500

Government |
i IGST(0008) - -

CESS(0009)

Sub-Total 500 0 : 0 0 0 500
Rajasthan SGST(0006) - 500 - - - - 500
Total Amount ' 1000
Total Amount (in words) : Rupees One Thousand Only

Mode of Payment: Net Banking - PUNJAB NATIONAL BANK

Notes:

1. Status of the transaction can be tracked under ‘Track Payment Status' at GST website
2. Payment status will be set as 'Paid' for this transaction.

3. This is a system generated receipt.
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22-23 P

/ GOODS AND SERVICES TAX
PAYMENT REGEIPT

CPIN: 23050800119818 Deposit Date : 18/05/2023  Deposit Time : 10:49:34

e-Scroll : 1905202312454878801415

Payment Particulars

CIN: PUNB23050800119818 Name of Bank: PUNJAB NATIONAL BRN: 440808566
BANK |
Details of Taxpayer
GSTIN: 0BABEFM2040B1ZW E-mail Id: mXXXXXXXXX@XXXXXXXom Mobile No.: 8XXXXX0026
Name: MAHESH BRICKS UDYOG Address ;| XXXXXXXXXX :

Rajasthan,321001

Reason For Challan

Reason: Any other payment

Details of Deposit  (All Amount in Rs.)

Iavernment I Major Head | Minor Head J
Tax Interest Penalty Fee Others Total

CGST(0005) 31200 - . 550 - 31750
S}f’l‘; ed'i”ame”‘ 1GST(0008) - i i - :

CESS(0009) . : - . -

Sub-Total 31200 0 0 550 0 31750
Rajasthan SGST(0006) 31200 5 - . 550 - 31750
Total Amount : 63500
Total Amount (in words) Rupees Sixty-Three Thousand Five hundred Only

Mode of Payment: Net Banking - PUNJAB NATIONAL BANK

Notes:
1. Status of the transaction can be tracked under 'Track Payment Status' at GST website

2. Payment status will be set as 'Paid' for this transaction.
3. This is a system generated receipt.

| P35 2022 T s 5 2023

| so & L) 757 ezs2 ) 775320/

5 Lot 55734
&I _éasmo)
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GOODS AND SERVICES TAX

PAYMENT RECEIPT

CPIN: 24040800391241

Deposit Date : 29/04/2024

Deposit Time : 15:09:03

e-Scroll : 3004202410052731307094

]

Payment Particulars

CIN: KKBK24040800391241

Name of Bank: KOTAK MAHINDRA

BANK LIMITED

BRN: ZHD51946729983

Details of Taxpayer

GSTIN: 0BABEFM2040B1ZW
Name: MAHESH BRICKS UDYQG

E-mail Id: mXXXXXXXXX@XXXXXXXom Mobile No.: 8XXXXX0026
Address : XXXXXXXXXX

Rajasthan, 321001

Reason For Challan

Reason: Any other payment

Details of Deposit (All Amount in Rs.)

Government l Major Head I Minor Head
Tax Interest Penalty Fee Others Total

CGST(0005) 36060 - 36G60
Government [, i i i
of s {GST(C008)

.| CESS(0009) - - - =

Sub-Total 36060 0 0 36060
Rajasthan SGST(0006) 36060 36060
Tota! Amount 72120
Total Amount (in words) Rupees Seventy-Two Thousand One hundred Twenty Only

Mode of Payment: UP! - KOTAK MAHINDRA BANK LIMITED

Notes:

1 Status of the transaction can be tracked under "Track Payment Status’ at GST website
2. Payment status will be set as 'Paid’ for this transaction.
3. This is a system generated receipt. ‘

- o
| 3O 2023 27~ 3)HT0l KoY I5
w%}@zi )20 3202 D

ST ZA03e)

< .
D7 7y Y0108

7
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GOODS AND SERVICES TAX
PAYMENT RECEIPT

CPIN: 25040800004216

Deposit Date : 02/04/2025  Deposit Time : 14:02:12

e-Scroll : 0304202510202851299528

Payment Particulars

CIN: KKBK25040800004216

Name of Bank: KOTAK MAHINDRA BRN: BIC55KNOH9ZSD8
BANK LIMITED

Details of Taxpayer

GSTIN: 0S8ABEFM2040B1ZW

= rail 1d: MXXXXXXXXX@XXXXXXXom ~ Mobile No.: 8XXXXX0026

Name: MAHESH BRICKS UDYOG Address : XXXXXXXXXX

Rajasthan,321001

Reason For Challan

Reason: Any other payment

Details of Deposit (Al Amountin Rs.).

rGovernment l Major Head | Minor Head J
Tax Interest Penalty Fee Others Total

CGST(0005) 30630 - - - - 30630

Government i

itk IGST(0008) c

"CESS(0009) - - - -
| Sub-Total 30630 0 0 0 0 30630
Rajasthan SGST(0006) 30630 | - - 30630
Total Amount 61260
Rupees Sixty-One Thousand Two hundred Sixty Only

Total Amount (in words) -

Mode of Payment: UPI - KOTAK MAHINDRA BANK LIMITED

Notes:

2. Payment status will be seta

3. This is a system generated receipt.

1. Status of the transaction can be tracked under ‘Track Payment Status' at GST website

s 'Paid' for this transaction.

| B 202Y 7 91 20 1
= £ Fﬁ“:”%ﬁ?ﬁ)

- 8T T=¥

Sjﬁf?ﬁ-m 338‘4)6 727;7'
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No,

khatedari tenancy is heteby oon\'ened for a non-
Rajasthan Land Revenue (Conversion of Agricultural Lan

AnnexurézR-10

F FORM —B
(See Rule 8 (2) & (3) -y

Office of Prescribed Authority (District Collector|
S.D.O.lTehsildar.......ﬁ..............) |
Dated : 10%9°04

m r-trrom
CONVERSION ORDER
Hﬁmﬁ' R T L s L Y ot

.of village

Oa the application of Shri... ﬂm—'ﬁ’“ s R ¥R G g
ﬁm Emﬁ ?:ywuuurlngwneld by bim in his

mncultuul purpose under rule 8 (2)/8 (3) of the
d for Nop-Agricultural in Rural Arcas)

Rules, 1992, the particulars of which are given ﬁ%{:{.‘m bar ot 2fte v ¥

1.

Names of applicant khatedar/tenants T""l' m 5 ﬂ‘ﬂri Wﬁﬂ' itﬁ' q‘ﬁﬁ'
::ﬂ:::h:j ;::;sbaud pame and Iﬂ ’ “; ;ﬁiﬂ q__ (‘f-ﬂ' ? > ia f
Whether.ike !ppbﬂhtu a member ?-'-l- 4.;’ I@ TF'P- e Wh m

of SC/ST.2. 151
Details of the Jand converted : 1 . o
ii;nuﬁ spn darea wr TET ae W

(a) Name of the village/Gram
panchayat/Tehsil.

() Kbasra No. of the land FaeT AR 76 0 Eﬂ"ﬂT
ith f each m 7 iutq 7'7??‘?11'
alongwith area of ¢ o Frer Y%7 BI‘}-H"'M 70 14*04} m‘l'!ﬂ'ﬁ'

Khasra No, (in hectare).

(c) Ares converted (in hectare OkERT ATER 76 TET 2 lﬁﬂT 7 T 77 i‘iﬂr
5Q. mtr)md:annslhcaret tﬁ‘ﬂ'i' T-i'ﬁ mIQﬁo 04 “ﬁ

of each Khasra No.

Note : A duly verified copy of the .
relevant part of revenue map Rt .EI

showing the land converted for
non agricultural purpose is enclosed,

Purpose of conversion, gt. seT ##m gtﬁ"ﬁr& ’Eﬂ
Rate of premium payable. fEar m
Amount of premium deposited  greyd AT W 3 ?E‘-'ﬂ'ﬁ 5804 U 'mlllﬂul :

with No.'and date of the challan,
Amount of penalty deposited, if A AR 4 feUs j0° 9°04 W 3508 ™A
any, with date aud No: of-¢hallan. -

Amount of interest deposited, if
any, with date and No, of challan, = . ) _‘F .

Whether the order issued under
Rule 12 for regularisation, T _
(P70

Scanned with CamScanner Page 48



¢2); .

10, OtherParuculan Emywwbwk o0 m mm& W*' X

be subject to the followmg condltioas :

ll The above converxion order sha]l
(i) 'n:e land converted for :he above non-agricultural purpopc lhaﬂ pot be used for any .
other ncu-ngricuiturel purpou. without obuh_:ing prlor permmion of the prum'ibcd
: ‘nuthority i ' ) L i e
(il) If the appllnnl fails to use  the land for lha oonvcrtcd purpose within a period of
. 2years, I‘rom the date of the issue of this order the permission shall be withdrawn and
5 the prcmium money depoai:ed by the appliunt shall be fqrfened. -
8¢ DL Ho land.as dnentiened in mle 4 shall be used !‘or any non-usriculturnl purppse.
(iv) No parl of the land converted for public milnty purpm shall be used for any other
noppasricultqnl pu:pose wjthout valid pe:mm:an from, (he presmbcd Aup:omy.
. Seal of the |;. | JJ 2% o R Sl ' \ . Signature | .;ft‘he td s
Prescribed Authority A RN R TR e 4 R
w3 d ty skl -, M ._' A e Prmud Allthoﬁty ' AL
: SO B T ROl G (Distmt Collector/S?O/Tehsﬂdar) 5 S
. - . N - 3 ' ‘s - .‘-;l__l-,:-_
y?n w-m ha éa ,.7/ AR Pk T sa-v-uq P
P 3 - ¥ L) e @bl -,. . ,"“ : A, ok . q‘t’ s .. nm.......“..”. - '._ t: :_.
Copy to1 g Y Y. # i L A A T

1, The Distrlct Conmr " . :
qlmu tclil.qm-u .."-.-3'..
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o REGIONAL OFFICE
RAJASTHAN STATE POLLUTION CONTROL BOARD
s 8/43-44, NEB HOUSING BOARD, ALWAR

ooy Tel: 0144-2372996
|

Y2b9- 7/ o/ 1812
M/S Mahesh Bricks Factory,

Village-Bairy,

Teh-Weir,

Distt. Bharatpur. i |

Sub: Grant of consent to establish under the provisions of Air(prevention and control of

poliution)Act-81 for your proposed unit at Village-Bairy, Teh-Weir, DisHt. Bharatpur.
Ref: Your application recd. on di. 8/12/04,
Sir,

In view of the scheme submitted by you on pollution control measures for the purpose of air pollufion
confrol and legal under faking given by you, consent to establish for implementation of pollufion control
scheme is being issued without prejudice to the powers of the State Board under the provisions of
Air[prevention and control of pollution JAct-81 and E.P.Act-86 and without reducing your responsibility under
the aforesaid acts for control of pollution for your aforesaid industry with following terms and conditions:

1. That this consent to establish shall be valid for three years from the date of issue or up to the
commencement of production. which ever is earlier.

2. That this consent to establish is valid for establishing a Brick kiln at village-Bairy, Teh.-Weir, Dist. Bharatpur
having area- 7014.04 M2.

3. That the responsibility for performance evaluation shall be of industry and indusiry will not commence
production unless the satisfactory operation &f the pollution confrol measures is done by the industry in
presence of Regional officer and is duly cerlified by him before commencement of production.

4. That Air emission shall conform to emission regulation part LIl &IV issued by the Central pollution Control
Board and as adopted by the State Board.

5. That Air pollution control equipments as suggested by you shall be installed before frial or actual
production is started, for which you Wil have to obfain consent to operate from the Board as
contemplated under the relevant provisions of Air Act.

6. That you shall provide a permanent masonry work stack of adequate height with kiln. Besides that
Gravitational setting chambers of appropriate design and copc:city shcll be constructed at both the sides
of stack in main funnel to control the air emissions. i

7. That you shall provide necessary infrastructure faciliies for monitoring of stack emissions at Kiln stack.

8. That emission standards in your case shall be:-
Ambient Stack
SPM 500 f:g/m3 750Mg/NM3
sO2 120°,, |
NOx 120 ,, '
CO 5000 .,

9. That this consent to establish is being issued to manufacture Sand Brick@ 18 Lacs/ Annum. In case of any

increase in capacity or addifion/modification/alteration or change mrprocessorchange-in raw material,
you have fo obfain fresh consent to establish,

10. That you shall comply the direction issued by H'ble Supreme Court vide order dt. 10/5/96 for setfing of
new biick kilns in Taj Trapazium Zone.

{
A
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M/s Mahesh bricks Faclory, vilage: Bairy, Toh, Welr

11. That better quality pulverized coal shall be used as fuel in the kiln.

12. That better house keeping will be maintained by spraying water and by co {
roads in the premises of the factory, spraving Y O meldted

13. That the noise level be kept as under and under no circumstances , it shall exceed beyond the
prescribed limif. Day ftime-75db and Night ﬂmol-“db. v

14. That the Waste water generated from domestic use shall be treated as per I5:2470 (partlli) and

the hea!ed waste water should confirm to the standard as prescribed by State Board. There shall
be no discharge of industrial waste water from the unit

15.That stack as well as ambient air monitoring shall be conducted by you as per emission
regulation part il and monitoring results shall be submitted to the Board.

18. Tho! You shall submit monthly progress to this office about the individual compliance of above
condifions and progress of installation of pollution control arrangements.

~ 17.That you shall ensure that the cost of pollution control equipments have been included in the

project report submitted to the financial institutions.

18. That the factory authorities shall comply with the provisions of Water (prevention and control of
pollution) cess Act,77 and industry shall regularly deposit the amount under self assessment scheme
os specified under the sec.3 of the said Act.

19. That the management shall ensure iree plantation to cover 33% of the total area of factory

premises. The plant species should be planted in such away that shelterbelts are created along

the periphery inwindward as well as leeward directions. The trees should be planted at a spacing
of 5m*5m and another row of shrubs should be added ina staggered manner so as fo give a mulfi
fier effect to the wind br

eak so created. This should be implemented in following manner:-

« Trees necessarly be planted along the periphery of the area in rows. The unit may also take up

additional plantation other available area such as along the roads, on unused land efc.

« The computation of the area under free plantation shall be done on the basis of the following
nomms :- ‘

1. Trees species like Neem, Pipal, Jamun, Gulmohar efc. shall be deemed fo cover 25 M?
area on maturity.

2. Shrubs like Guava, Pomegranate, jungle Jalebi efc shall be deemed to cover an area of
9M2 on maturity.

The area fikely fo be covered by the plants mentioned above shall be computed accordingly. The

Herbs which require continuous watering for their maintenance shall not be counted to meet the

nomns though they can be planted by the management as per their need. The irees/shrubs planted

shall be maintained till they attain maturity and in case any of these dies, it will be replaced by a
similar species i.e. shrub by a shrub and a free by a tree.

Non compliance of any of the above condilions would tantamount to withdrawal of this
consent fo establish and action under the provislons of concemed Acts will be initiate against you.

Regi Officer '
C. C.10: 01, Registrar, RPCB, Jaipur
K 02. Consent Register, R.O.RPCB, Alwar

Regdional Officer
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= REGIONAL OFFICE
S YT, RAJASTHAN STATE POLLUTION CONTROL BOARD,
N ] 8/43-44, NEB HOUSING BOARD, ALWAR,
T/ 2 Tel: 2372996
W
5254 : ot 2P
M/SMahesh Bricks Factory, _
Village-Bairy,
Teh,-Weir,
Dist. Bharatpur.
Sub: Grant of consent to operate under the provision of Air (Prevention & Control of Pollution)
Act, 1981,
Ref: Your application for consent to operate dt.20/12/04 and subsequent correspondence.
Sir. <L -
Consequent upon the examination of consent to operate application submitted by you and verification

at site, your case of consent to operate has been considered favorably and in view of the facts mentioned in
your application, consent to operate is hereby granted under the provisions of section 21(4) of the
Air(Prevention & Control of Pollution)Act,1981 as amended vide an Act of 1987 subject to following terms &

Conditions:
01. That this consent to operate is valid for a period up to 19/12/05.

02. That this consent to operate is valid for production/manufacturing of Sand Bricks- 18.0 lac/Annum.

03. That this consent to operate is for existing capacity, plant and process and separate consent fo
establish as well as consent to operate is required to be taken for any expansion/alteration/

change/addition in process and product.

04. That you shall achieve prescribed standards of emission from the various stacks attached to
different plants as per details submitted by you in your consent fo operate application form.
The emission standard in your case shall be:

Parameters Ambient m

SPM 500 ug/M3 750mg./NM3
502 120 -do-

NOX 120 -do-

co 5000 -do-

05. That you shall maintain safe height of all the stacks to all the sources of air pollution.

06. That you shall provide necessary infrastructure facilities for monitoring of stack emissions with in three
months and submit stack monitoring report to this of fice.

07. That better quality pulverized coal shall be used.

08. That better house keeping shall be maintained by spraying water and by constructing metalled rocds in
side the factory premises.

09. That stack as well as ambient air monitoring shall be conducted by you onée in six itori
‘ months and menitori
results shall be submitted to the Board. The management may avail the facilities of monitoring on fx

payment basis available at R.O. Alwar or H.O. of the erd.ﬂ
Nl -

e i
|

"
}
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11, That you are req

M/S Mahesh Bricks Factory,Village-Bairy, Tah-Weir

10. That the industry shall keep noise level within limits prescribed by Central Pollution control Board as :
Day Time : 75 db,  Night Time : 65 db.

uired to apply two months in advance for renewal of consent to operate before expiry
of this consent to operate.

12. That all the general conditions for consent to operate under Air Act as provided in the comprehensive
guidelines 1998 published by the Board shall complied with,

13. That even after the expiry of the period of this consent all the conditions shall remain operative under

clause (J) of sub section (1) of section 17 of Air(Prevention & Control of Pollution)Act 1981 till the
consent is obtained from the Board.

14. That you shall submit quarterly compliance report of all the above conditions.

15. That the industry shall submit environmental statement for the year ending March by September every
year.

16. That the management shall ensure tree plantation o cover 33% of the total area of factory premises.
The plant species should be planted in such a way that shelterbelts are created along the periphery in
windward as well as leeward directions. The trees should be planted at a spacing of 5m*5m and another
row of shrubs should be added ina staggered manner so as to give a multi tier effect to the wind break
so created. This should be implemented in following manner:-

« Trees necessarily be planted along the periphery of the area in rows. The unit may also take up
additional plantation other available area such as along the roads, on unused land etc.
« The computation of the area under tree plantation shall be done on the basis of the following
" norms:-
1. Trees species like Neem, Pipal, Jamun, Gulmohar etc. shall be deemed to cover 25 M?
area on maturity.
2. Shrubs like Guava, Pomegranate, jung
9M? on maturity.
The area likely to be covered by the plants mentioned above shull be computed accordingly. The herbs
which require continuous watering for their maintenance shall not be counted o meet the norms though

they can be planted by the management as per their need. The trees/shrubs already planted shall be

maintained till they attain maturity and in case any of these dies, it will be replaced by a similar species
i.e. shrub by a shrub and a tree by a tree.

le Jalebi etc shall be deemed to cover on area of

17. That this consent to operate shall in no case be treated as consent to
expansion, if any.
Please note that non compliance of any of the above conditions would tantamount to revocation of
consent to operate and you shall be liable for prosecution under the relevant provisions of the aforesaid act.
LA

Regional officer
C.C.To:-01.Registrar, RPCB, Jaipur
\__02 Consent Register,R.0.RPCB, Alwar

establish(NOC) for further

G
chlionaé of ficer
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Regional Office Bharatpur
Rajasthan State Pollution Control Board
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Revised Consent
FileNo : F(Tech)/Bharatpur(Weir)/743(1)/2011-2012/560-561
OrderNo: 2024-2025/Bharatpur/9474 Date:  Jul23 2024 5:28PM
Unit Id : 32925
M/s Mahesh Bricks Factory

Vill.-Bairy, Tehsil:Weir
District:Bharatpur

Sub: Consent to Operate under Section 21(4) of the Air (Prevention & Control of Pollution) Act,
1981.
Ref:  Your application for Consent to Operate dated 21/10/2020 and subsequent correspondence.

Sir,

Consent to Operate under the provisions of Section 21/(4) of the Air (Prevention & Control
of Pollution) Act, 1981, (hereinafter to be referred as the Air Act) as amended to date and
rules & the orders issued thereunder is hereby granted for your Mahesh Bricks Factory
plant situated at Vill.-Bairy Tehsil:Weir District:Bharatpur
following conditions:-

, Rajasthan, subject to the

1 That this Consent to Operate is valid for a period from 01/01/2021 to 31/12/2030.

2 That this Consent is granted for manufacturing / producing following products / by
products or carrying out the following activities or operation/processes or providing
following services with capacities given below:

Particular Type Quantity with Unit

SAND BRICKS Product 18.00 LAC / ANNUM

3 That this Consent to Operate is for existing plant, process & capacity and separate Consent
to Establish/Operate is required to be taken for any addition / modification / alteration in
process or change in capacity or change in fuel.

4 That the sources of air emissions along with pollution control measures and the emission
standards for the prescribed parameters shall be as under:

Sources of Air Emissions Pollution Control Prescribed
Measures

Parameter Standard

Page 1 of 5

Signature valid

Digitally signed b esh Kumar
Date: 2024408.0 :05:06 IST
Reason: Se ed

Location:




Regional Office Bharatpur
Rajasthan State Pollution Control Board

—Ealasthan .
Sear
-
Revised Consent
FileNo : F(Tech)/Bharatpur(Weir)/743(1)/2011-2012/560-561
OrderNo: 2024-2025/Bharatpur/9474 Date:  Jul 23 2024 5:28PM
Unit Id : 32925
Brick Kiln Stack (Biomass)( ADEQUATE AIR
1NOS.) POLLUTION CONTROL
MEASURES,
ADEQUATE STACK
HEIGHT OF 30 MTR.,
ID FAN
Particulate 250 Mg/Nm3
Matter

5 That the Mahesh Bricks Factory plant will comply with the standards as prescribed vide
MoEF notification No. GSR 826(E) dated 16th November, 2009 with respect to National
Ambient Air Quality Standards.

6 That you shall not operate the plant till the valid permission from Mining
department for excavation of brick earth is obtained.

7 That the industry must submit renewal of Soil Mining license before its expiry else
this consent to operate shall be revoked.

8 That unit shall comply with guideline issued by CPCB and EPCA from time to time.

9 That wunit shall comply with the provision of notification dated 28.04.2016
regarding fly ash utilization.

10 That the industry shall comply with the Hon'ble NGT, Bhopal order dated
21.04.2014 & 02.09.2014 in original Application no. 114/2013 (cz).

11 That the unit shall comply with the provisions of the notification dt. 22.02.2022.

12 That this consent to operate is being issued for existing plant, process & capacity,
having investment in land, Building, plant & machinery as Rs 09.65Lakh. In case of
any addition/ modification/ alteration separate consent to establish/operate is
required to be obtained.

13 That the industry shall apply for renewal of this consent to operate at least 120
days in advance prior to expiry date of this consent letter failing which additional
fee shall have to be deposited in accordance with the Rajasthan Water & Air
(Prevention & Control of Pollution) Rules 2016 & further amendments.

14 That the industry shall not establish any plant / process or does not carry out any
activity which attracts environmental clearance under provisions of the EIA
Notification dated 14.09.2006.

15 That the industry shall not install/operate D.G. set without obtaining prior consent
to establish & consent to operate from the Board under the provision of Air
(Prevention & control of pollution) Act, 1981.
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Regional Office Bharatpur
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Rajasthan State Pollution Control Board

Revised Consent

FileNo : F(Tech)/Bharatpur(Weir)/743(1)/2011-2012/560-561
OrderNo: 2024-2025/Bharatpur/9474 Date:  Jul23 2024 5:28PM

Unit Id : 32925

16 That the industry shall obtain permission from CGWA to abstract ground water,
failing which consent shall, deemed to be revoked.

17 That this consent is subject to any order or direction from Hon’ble Supreme
Court/High Court/National Green Tribunal (NGT), Environmental (Prevention and
Control Authority), New Delhi (EPCA) or any other Court of the competent
jurisdiction.

18 That Brick Kiln shall provide safe and adequate Infrastructural facility for stack
emission monitoring.

19 That adequate infrastructural facilities i.e. port hole of 4inch diameter at the
height of 5to 8times the average diameter of the stack from obstruction point and
a platform of 4ft. x 6ft. size one meter below the port hole shall be maintained for
stack monitoring. Safe stairs shall also be properly maintained to reach the
platform. Stack/ambient air quality monitoring will be get carried out by you and
report shall be submitted to the Board.

20 That the Industry shall develop plantation as per specified norms in at least 33% of
the plot to maintain ambient air quality around the Industry.

21 That the industry shall comply with the standards, with respect to National
Ambient air Quality, as prescribed vide MOEF notification No. GSR 826 (E) dated
16th November, 2009.

22 That the Brick Kiln shall maintain Zig Zag Brick Kiln with induced draft (with
rectangular Kkiln shape & Zig-zag brick setting) and adequate stack height of 30
meters from Ground level.

23 That no waste water shall be discharged outside the premises in any case and unit
shall maintain Zero Discharge status.

24 That this consent “does not absolve the project proponent from the other statutory
obligations prescribed under any other law or any other instrument in force. The
sole and complete responsibility, to comply with the conditions laid down in all
other laws for the time being in force, rests with the industry/unit/project
proponent.

25 That all the moving area around the main Brick Kkiln should be paved with the
bricks to minimize the fugitive dust emissions from the Brick kiln operations.

26 That the approach road to site of brick kiln (Including the storage site if it is at
different place) from the nearest public road for transportation of raw
material/final products must be paved or hard surfaced.

27 That approach road within the premises of brick kiln area should be
pucca/stabilized with brick bats etc.

28 That a sign Board showing the name, address and capacity of the brick kiln as well
as validity of the consents should be displayed at the entrance of the site.
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Rajasthan State Pollution Control Board

Revised Consent

FileNo : F(Tech)/Bharatpur(Weir)/743(1)/2011-2012/560-561
OrderNo: 2024-2025/Bharatpur/9474 Date:  Jul23 2024 5:28PM

Unit Id : 32925

29 That water sprayers shall be installed and operated at strategic locations to
minimize the fugitive dust emissions.

30 That this consent to operate is issued to the unit on the basis of documents
submitted by the project proponent (PP), if any discrepancies are found in the
documents/facts submitted by the industry/applicant then this consent to operate
shall be treated as revoked without any further notice and the industry/applicant
shall liable for action in accordance with provisions of the law.

31 That this revised consent letter shall supercede the earlier consent letter no
F(Tech)/Bharatpur(Weir)/743(1)/2011-2012/638-639 dated Nov 24 2020 2:01PM

32 That, notwithstanding anything provided hereinabove, the State Board shall have the
power and reserves its right, as contained under Section 21(6) of the Air Act to review
anyone or all of the conditions imposed here in above and to make such variation as it

deems fit for the purpose of Air Act.

33 That the grant of this Consent to Operate is issued from the environmental angle only,
and does not absolve the project proponent from the other statutory obligations
prescribed under any other law or any other instrument in force. The sole and complete
responsibility to comply with the conditions laid down in all other laws for the time-being
in force, rests with the industry/ unit/ project proponent.

34 That the grant of this Consent to Operate shall not, in any way, adversely affect or
jeopardize the legal proceeding, if any, instituted in the past or that could be instituted
againt you by the State Board for violation of the provisions of the Air Act or the Rules

made thereunder.

35 That the Project Proponent shall comply with provisions of the E-waste (Management)
Rules, 2016 and ensure that e-waste generated by them is channelized through collection
centre or dealer of authorized producer or dismantler or recycler or through designated
take back service provider of the producer to authorized dismantler or recycler.

36 That the Project Proponent shall maintain record of e-waste generated by them in Form-2
and make such records available for scrutiny by the Board.

37 That the Project Proponent shall file annual returns in Form-3, to the Board on or before
the 30th day of June following the financial year to which that return relates.

38 That the transportation of e-waste shall be carried out as per the manifest system whereby
the transporter shall be required to carry a document (three copies) prepared by the
sender, giving the details as per Form-6.
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Regional Office Bharatpur
Rajasthan State Pollution Control Board
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Revised Consent

FileNo : F(Tech)/Bharatpur(Weir)/743(1)/2011-2012/560-561

OrderNo: 2024-2025/Bharatpur/9474 Date:  Jul23 2024 5:28PM

Unit Id : 32925

39 That the Project Proponent shall comply with provisions of the Batteries (Management and
Handling) Rules, 2001 (as amended) and submit half yearly returns (as bulk consumer,
importer, auctioneer, recycler as the case may be) to the State Board as provided under
Rule 10(2) (ii) of the Battery (Management and Handling) Rules, 2001 (as amended). In
case the Project Proponent is not a bulk consumer even then the used batteries shall be
returned to the authorized dealers or recyclers only.

40 That the record of batteries purchased and sold/ returned to registered dealers and/ or
authorized recyclers shall be maintained and made available to the officers of the Board
during inspections.

This Consent to Operate shall also be subject, besides the aforesaid specific conditions, to

the general conditions given in the enclosed Annexure. The Project Proponent will comply

with the provisions of the Air Act and to such other conditions as may, from time to time , be
specified, by the State Board under the provisions of the aforesaid Act(s). Please note that,
non compliance of any of the above stated conditions would tantamount to revocation of

Consent to Operate and Project Proponent / occupier shall be liable for legal action under

the relevant provisions of the said Act(s).

Yours sincerely,

Regional Officer[ Bharatpur ]

(A): Copy to:-
1 Master File.

Regional Officer[ Bharatpur ]
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